
il x 1 
k- 
k 
p 
k I.' 
F, 

I* 
7- 

1 Aci NO. xv . . 86 1939. 
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1 [PASSED BY THE INDIAN L E G I S L ~ T U R X . ~  

(Received lhe assent of the CIIOVCWLOT Cet~era2 on the 5th 
April, 1937.) 

& An Act further to amend the Indian Army Act, 
& 1911, for a certain purpose. 
t 

W H E R E A S  i t  is expodient further to amend the 
Indian Army Act, 1911, for the purpose herein- VIII  of 1911. 

after appoaring ; It is hereby enacted as follows :- 

1. This Act may be called the Indian Army (Amend- Short title. 

L ment) Act, 1937. 
P 

f V I I I  Of 1911. 
2. In  section 2 uf the Indian Army Act, 1911,- Arne~~lment  of 

E Bectlon 2, (a)  to clause (a)  of sub-section (1) the following A C ~  VIII of 

proviso shall be added, namely :- 1911. 1 
k " Provided that a person holding a commission 
.I- in the Army in lndia Rescrve of Officers 

i shall be so subject only when ordered on 
any duty or service for which he is liable 
as o, member of such resorve force." ; and 

g 
f" ( b )  t o  sub-section (2) the following proviso shall be 

added, namely :-- 
" Provided that an  o&cer of the Indian Land B, Borcea retired therefrom andappoi~~ted to 

the Indian Regular Reserve of Officers 1 
shall again become so subject when ordered 
on any duty or service for which he is 
liable as a momber of such reserve force." 1 
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